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JUDGEMENT,(ORAL)
(By Hon'ble Mr. Justice V.S. Mali math, Chairman)

The resp6nder^ts have.passed necessary orders

in compliance, with the judgement of the Tribunal and

there is no need to pursue these proceedi-ngs. It is,

however, submitted that the amounts have -not been

properly calculated. We reserve T.iber^ty • to, the

petitioner to make a representation to the respondents

who will examine and correct the same and tiie amount of

arrears due to the petitioner shall be pa-id. Without

prejudice to what we.have stated above, these proceedings

are dropped.
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